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specifications hove already

terials which are found failing in the
test are not certifieg as acceptable. At
present the relevant 1S] specifications
do not make it obligatory for mnon-
destruciive testing (ultrasome and/or
radiographic) to defect flawg 1inthe
products, As an additional precaution,
Indian Standards are being amended to
parmit non-destructive testing also.

12 hrs.
PAPERS LAID OM THE TABLE

NOTIFICATION UNOFR F3iFvTial, COM.
MO Ticg Acl

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPILIES (SHRI B. P,
MAURYA): 1 beg iv lay on the Table
a copy of Noufication No S0O. 1036
(Hind: and English versions) publish-
ed in Gazette uf India dateq the 13th
March, 1976 rescinding the Tyres znd
Tubes (Movement Control) Order,
1974, under sub-section (61 of section
3 of the Essential Commodities Act,
1955 [Placeq wn Library. See No,
LT-10578/76.1

NOTIFICATIONS UNDER ALL.-INDIA SER-
VICES ACT

THE MINISTZ3 OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
METHA): I beg to Iy on the Talle

copy ench of the following Notifica-

fapers taid 12,

tons (Hindi end English versions)
under su (2) of section 3 of
the All-India Services Act, 1981:—

(1) The Indian Administrative
Service (Fixation of Cadre Stren-
gth) Fifth Amendment Regulations,
1876, publisheq in Notification No.
G.SR. 233(E) in Gazette of India
dated the 17th March, 1976,

(2) The Indian Administrative
Service (Pay) ixth Amendment
Rules, 1976, publisheq in Notification
No, G.S.R. 234(E) in Gazette of
India dated the 17th Macch, 1976,

(3) The Inaian Administrative
Service (Fixation of Cadre Stien-
gth) Sixth /\mendment Regulations,
1976, publisheq in Notiflcation No
G SR. 235(F) 1n Gazette of India
dateq the 17th Macch, 1976

(4) The Indian Adminstrative
Service (Pay) Seventh Amendment
Rules, 1876, published in Notification
No. GSR. 236(E) in Gazette of
India dateq the 17th March, 1876

[Placed n Library See No, LT-10579/
76.1

NoTiricaTioNs UNocr  Cusroms AcT,

UNDER CENTRAL Excisg RULES, UNDER

TARIFF ACT, AND UNDCR CENTRAL EX-
CICES AND SaALT AcT

THE MINISTER CF STATE IN-
CHARGE OF THSZ DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): I beg to lay on the Table—

(1) A copy each of the following
Notifications undar section 159 of
the Customs Act, 1962:—

(i) GSR. 204(E) to 228(E),
230(E), and 281(E), (Hindi ver-
sion) published in Gazette of
India dateq the 16th March, 1976
together with an explanatory
memorandum, [Placed =  Lib.
rary. See No. LT-10580/76]

(i) G.SR. 248(B) (Hindi and
English versions) publishegq im
Gazette of Indla dated the 24th
March, 1076 together with an
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[Shri Pranab Kumer Muykherjes] NQTOUCATIONS UNRER Luugrg AND
AUXTLIARY

Am FQece Asx
tory memorandurs, [Plac-

explana
in Lib . S "
79, LPrTV. See No.LT-10881/  \moievRY OF DEFENCE (SHRI

J B PATNAIK: 1 bezg to lay
(2) A copy each of Notification on the Table a copy of the Re-
Nos, G.S.R. 128(E), 123(E), 1323(E), serve and Auxiliary Air Forces
133(E), 135(E) to 153(E), 157(E) Act (Amendment) Rules, 1876 (Hindi
to 189(E), I61(E) to 183(E), and English versions) publishedq in
186(E), 187(E), 200(E), 201(E) ang Notification No. SR.O. 23 in Gazette
203(E) (Hindi versions) published of India dated the 14th February, 1976,
in Gazette of India dateq the 16th under sub-section (4) of section 34 of
March, 1976 issued under the Cen- the Reserve ang Auxiliary Air Force
tral Excise Rule, 1844 together with Act 1952, |Placed in Library. See No,
an explanatory memorandum. LT-10583/76.]
[Placed m Library. See No LT-

10580/76] REVIEW AND ANNUAL RECPORT ON 1HE
WORKING OF THE RURAL ELECTRIFICATION
(8) A copy of Notification No. CORPORATION FOR 1974-T5
g’.:,n. zzoés, (Hindj version) pub-
ed in Gazette of India dated the
16th March, 1976 under sub-section suf Wwew Rk (5o
(5) of section 3 of the Indian Tariff fagmwe watx) t ¥ s wfafe,
Act, 1934 togather with an expla- 1956 ¥ AT 619% A Twrw (1)
natory memorandum. [Placed in .
Library See No. LT-10580/78 ] & WA famafafas aat (W agqr

(4) A copy of the Central Excises wisr gerer) & mw-ow wfa awr

(Tenth Amendment) Rules, 1976 e X EAT R —

(Hindi version) publishej in “oti-

fication No. G.S R 160(E) in Gazette (1) wow Feregefeer frorwr,
of India dated the 16th March, 1076, feeslY & a9 1974—75
under section 38 of the Central FTEFTT E ECOLS
Excisegs and Salt Act, 1944 together ® =

ﬂl?,ith an explanatory memorandum. W HT
[Placed in Library. See No LT-

10580/76.1 (2) v fagewzor fmm,
- feelt &1 1974~75
TEMENT SHOWING ADVANCE TO BE =
DRAWN PROM CONTINGENCY FUND OF w1 affes wfodsw, §ar

InNDIA qifrd ¥& aur I X
THE DEPUTY MINISTFR IN THE frae  wgEETodeE
MINISTRY OF HOME AFFATRS Y frogfoni |
(SHRI F. H MOHSIN): I beg to lay
on the Table a statement (Hindi and [Placed in Library. See No. LT-

English versions) showing advance 10584/786.]
proposed to be drawn from the Con-

tingency Pund of I ruri the DeTanLEp DEMANDs FOR {JRANTS OF 1HE
'v‘?.gte :-. Acnciunt' r;ielr:od(‘:: n;gms.n MINISTRY OF SHIPPING AND TRANSPORT
for expenditure on a ‘New Service' FOR 1876-77

viz.,, the North Easlern Electric

Power Corporation Frivate Limi- THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI-
h B

mm ::rd b;?nmﬁmdenin’ the Demands  MATI SUSHILA ROHATGI): I beg
for Grants for 197677, [Placeq in 10 lay on the Table a copy of the
Library. See No. LT-10582/78.] Detailed Demands for Granis (Hindi



